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g4 TAMIL NADU GOVERNMENT GAZETTE EXTI1AORDINARY

-I't)d 
follo/vln! Aci ol tho Tanrll Nadu t-ogleletivo Asuombly rocolvod the oecirnt of the Govornor

on tho 11llr Juno 2010 snd lc hor,eby publlahod for gcnorcl Infomrellon:..-

AcT No. 24 OF 2010.

An Act furthor to amond tho Anna lJnlvorslty, Channal Act, lATB.

WHEREAS for tho dovolopment of englneerlng, technology and .elllod sclences
and for furtherlng the advancement of learnlng ond proaecutlon of reeoarch In englneorlng,
lochnology and alllod ecloncea, a unltary typo Unlvereity comprlelng of the College of
Englneerlng, Gulndy, four d€partm6nle of the Unlverslty of Madras locatod In Alagappa
Chottiyar College of Technology, Gulndy, Chonnsl end Msdras Instltute of Technology,
Chrompet, Chonnal wae eetabllshed In tho year 1978, by the namo of Perarlgnar Anna
Unlverslty of Technology, by the Perarlgnar Anna Unlverslty of Technology Act, 1978 (Tamll
Nadu Act 30 of 1978);

AND WHEREAS the name of tho Perarlgnar Anna Universlty of Technology was
changed as Anna unlverslty by amendlng ths sald ramil Nadu Act 30 of 1978, by the
Perarlgnar Anna Unlverslty of Technology (Amendment and Speclal Provlslons) Act, 1982
(Tamll Nadu Act 26 of 1982):

AND Wl-IEREAS with a view to malntain a uniform syllabus, and to provlde facllities
and opportunities for higher educatlon In englneerlng, technology and allied scionces, by
instruction, trainlng, research, development and extension, and to devise and lmploment
a programme of education in engineering, technology and allied sciences that ls relevant
to current needs of the society, the Government decided to bring all the engineering
colleges in the State under one roof. As the Anna University was an exclusive technlcal
university with all necessary infrastructural facilities, the Government converted the Anna
University which was a unitary type university into an affiliating type universlty by amending
the Anna University Act, 1978 (Tamil Nadu Act 30 of 1978) suitably, by the Anna University
(Amendment) Act, 2001 (Tamil Nadu Act 26 of 2001);

AND WHEREAS after the Anna University became the affiliating type university in

respect of engineering colleges in the State, it was realized that managing the affairs
of more than 240 engineering colleges across the State from Chennai was a near
impossibility and with a view to ensure better and effective monitoring of the engineering
colleges, the Government established three more Technical Universities in the State with
clearly demarcated areas:

AND WHEREAS there are 136 engineering colleges now affiliated to the Anna
University, Chennai and the teachers in the said university spend most of their time for
the supervision of student's admission and examinations in the affiliated colleges and
for inspecting the infrastructure facilities provided in the said affiliated colleges. As a
result, teachers are unable to involve themselves in the research work. Therefore, many
educationists have expressed the views that a unitary type of university may be established
in the State to provide higher studies in engineering and technology and to undertake
research studies in engineering and technology. Accepting the said views, the Government
have decided to revert back to unitary type university which was in existence prior to
2002;
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Tamll f,ladu
Acl
30 011g7B. aB

Act",

B. il snected by lhe Legielatlve AssornLrly of lho state of ramll Nadu In ths slxty-flrslYesr of lhe RepubllC o( Indls ,, foff,j*",_

2.fit' 
(1) This Act nray be c€'sd the Anna Unrvererty' chennar (Amendrnonr) Act,

(2) rt shat come Inro force on such dale as the stato Governmenr may, bynotlflcation, appoint.

2' In section 1 verslty, chennsl Act, 1g7g (herelnafter refened lo Amsndrncnt olthe prlnclpal Act 0), for the exprcsslon ,Anna 
Unlverslty, chennel secUon 1.

the expression Act, shall be subsfltuted.

3. Section 1-A of the prlnclpal Act shall be omitted. omtsston or
secllon 1-n.

Short tltte nnrJ
commenco
rnent

Arnendrnen,l ol
Egctlon 2.

4. In section 2 of the principai Act,_

(1) for ctauses (a), (aa), (eb), (ac),(ad),(ee),(b),(c) and (d) the foilowing ctaueesshafl be substiluted, namely:_

"(a) "appointed day" means such date as the Government may, by notification,appoint under sub_section {2) of section 1;

(b) "constituent mnege' n€ans any institution specified in schedure | :

(c) ,Dean" 
rneans the Dean of each Faculty;

(d) 'Director' {neans the head of a constituent college, the head of researchand deveropment or the heed o{ every centre of Advanced study, as rnay beprescribed;,;

(2) clause (ha) shalt be omitted;

(3) clause (m) shaNl be ornitted;

(4) for crause (k), the fotowing crause shat be substituted, namery:-
'(k) 'teachers' rnean sueh Assistant professors, Associate professors,

Professois, Deans, Directors and other rike persons as may be decrared by the statutesto be teachers;";

5' In section 3 of ttre prfncipal Act, after sub-section (2), the following sub-sectjons Amendmenr ofshail be inserted, narnery:_ 
r-/' -"v dsv-osuuvtD 

section 3-

'(3) The university shart be of the unitary type and shail comprise of the coregeof Engineering, Guindy, ctennai and the institutions spebified in schedure r.,

extend to the whole area comprised
ed in clause (2Tal ot section 2 of
1 (Tamit Nadu Act 35 ot 1972) aN

s within its jurisdiction as it may

6' In section 5 of the principal Act, clauses (ac),(ad),(ae),(af) and (ag) shall be ,qmeBdrnenr ofomitted. "\-'-.t\-'' 
section 5.

7. Section 5_A of the pnnoipal Act shall be omifted. 
"T,".,r,:.Jr:l
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nrnendrnonl ol
Eecllon 1 1,

8, In aoctlon {J of llre prlrrr:ipal Act,-
(1) for clauao (5), th6 followlng clauso shall bo nubatltuted, namely:-

"(5) Tho Dlroclora;",

(2) In clauso (7), tho word "and" shall bs addod at the ond;

(3) clauae (7-A) ahsll be omltted,

9. In ssctlon 1'1 of the prlnclpal Act,-
(1) for sub-soctlon (2), tho followlng eub-sectlon ehallbe aubs(ltuted, namely:-

"(2) For the purpooo of sub-goctlon (1), the Commlttoe ehall conslat of three
porsons of whom ono ehall bo nomlnatsd by the Syndlcato, ono shall be nomlnated by
tho Government and one ahall bo nomlnated by tho Chancellor:

Provlded that no person ehall be nomlnated to the Commlttee unless he ls an emlnent
person In tho field of Judlclary, admlnlstratlon, educatlon or Induatry:

Provlded further that the poraon so nomlnated shall not be a member of any of
the authorities of the Unlverslty.';

(2) after sub-sectlon (4), the followlng sub-sectlon shall be Inserted, namely:-

"(4-A) The Vice-Chancellor shall not Ue removed from hie office on the
ground of willful omlsslon or refusal to carry out the provisions of thle Act, or abuse of
the powers vested In hlm except by an order of the Chancellor passed after due enqulry
ordered by the Government, by such person who is or has been,-

(i) a judge of the High Court; or

(ii) an officer of the Government not below the rank of Chlef Secretary
to Government:

(iii) a Vice-Chancellor of any University in the State of
Tamil Nadu, as may be appointed by the Government in Whlch the
Vice-Chancellor shall have an opportunity of making his representation against such
removal.

10. In section 13 of the principal Act,-
(1) in the marginal heading, for the expression "Chairmen", the expression "Directors"

shall be substituted:

(2) for the expression "Chairman of a Faculty", the expression "Director'' shall
be substituted.

11. Section 15-A of the principal Act shall be omitted.

12. In section 17 of principal Act, for sub-sections (2), (3), (3-A), (4), (5) and (6),
the following sub-sections shall be substituted, namely:-

'(2) The Syndicate shall, in addition to the Vice-Chancellor, consist of the
following members, namely:-

Class l- Ex-officio Memtiers.

(a) The Secretary to Government, in+harge of Higher Education;

(b) The Secretary to Government, in-charge of Industries;

(c) The Secretary to Government, in-charge of Information Technology;

(d) The Secretary to Government, in-charge of Law;

(e) The Director of Technical Education.

Amendment of
section 13.

Omission of
section 15-A.

Amendment of
section 17.
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Claes ll . Oihor Monabors.

(a) One mernber frorn otnong ths Frs{sos,ors or Desns or Dlreclore o{ llro
Mechanical, Aeronautlcal, Producl,iron afid Autornoblte Englneonlng depertmente, nomlnotod
by the Chancellor on th€ r€comrnendetiofl of the V{ce-Chancellor:

(b) One member fiom among tha Frofosssrs or Deano or Directors o[ tho
Electronic Cornrnr.rnication Englnoering, Infonnallen Technolegy end Copputer Science
d@partments, norninated by the Chencel{or on the recornmendation of tho'Vlco-Chancellor;

(c) One member fiom ernong the Pro{os,sofs or Deans or Dlrectoru of th€
Civil, Architecdure, Electrical end Electronic Engineedng, Environmantal end Water Resources
departments, nominated by the Chanoelfor on ths reoomm€ndation of the Vice-Chancollor:

(d) One membar lrorn arnwq {he Profussors or Desns or Directors of the
chemical Engineering, Leather Technolegy, Fwd rBchnclogy, Bio-Technology depertments,
nominated by the chancellor on the recomrneffJalion of the Vice-chancellor;

{e) One member frorn arnong lhe Prgfess€rs or'Deans or Directors of Sclence
or Humanities or Managernent nornlna{ed by ttre Chancellor on the recommendation of
the Vice-Chancollor;

(4 One mernber represen{ing industr{es, public and priyate sectors, nomlneted
by the Governrnent; l

(g) One rnernber representlng Research Institutions having special knowledge
and practical experience in engineering ard technology, nominated by the Chancellor;

(h) One member elecied by the fri5ernbers of the Legislative Assembly of the
State frorn among thernsefves.

(3) The Vice-Chancellor shatl be the ex-otricia Chairrnan of the Syndicate.

(4) (i) In case the Secretary to Ggrcrffneflt, in-charge of Higher Education or
the Secretary lo Governmenl, in-charEe of lod{gstrbs ol the Secretary to Governnient,
in+harge of Information Technotogy or'Sp $ecretary to Gorrerornent, incharge of Law,
is unable to aftend the rneetinEs of lhe syndi*xte, for any reason, he may depute any
officer of his departmenl, not lserer in rank than that of the Deputy secretary to
Government, to attend the r.nee{ings;

{ii) In case the Direck}r of TecixnicaN Education is unable to attend tre
rneetings of the syndicate, br any rcason, he nray depute any ofiicer of the departrnent,
nol lower in rank than that of the Deputy Direc{or.. ts attend the meetings.

(5) (a) Save as olherwise protrided, the merrbers of the Syndicate, other than
lhe ex-officio rnernbers, shatl hold offioe for a period ,of three years and such members
shall be eligible for election or nominatien for aasther period of three years.

(b) Wtere a mernber is elected or rrorninated to the Syndicate in a casual
vacancy, the period of office held fior not less than one year by any such member shall
be construed as a full period of three years:

Provided that a mernber of the Syndica{e who Ls ebdod or norninated in his capacity
as a mernber of a particttlar electorate or body, or the holder of a particular appointment,
shall cease to be a rnember of the Syndcate honn the date on which he eases to be
a member of that eledorate or body, er tile holder of that appointment, as the case rnay
be:

Provided further that where an elect€d sr nominated rnernber of the Syndicate is
appointed ternporarily to any of the offices by virtue of whirh he is entitled to be a rnember
of. the Syndicale ex-afficia, he shatl, by rdice in $nitirry sigr:ed by hirn and communioated
to the Vice-Chanellor within serren days from the date of his taking charge cf his'
appointment, cfioose whether he witl oontinue b be a rnember of the Syndicate by virtue
of his eleciion or nomination or whether he witl vaoate offioe re such member and become
a rnember ex+fficio by virtue of his appointment anC the choioe shalt be conclusive. On
fafltlre to make such a choice, he shaft be deenred to have vacated his office as an
elected or a nominated rnernber.
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nrilelldmonl ol
sodlon 19,

nmendmonl of
66cilon 29,

Amondmonl of
socllon 31.

Omlsslon of
Chapters
vilt, vilr-A
and Vlll-8.

Amondment of
section 43.

Amendment of
section 44.

lnsertion of
new seclion.

Substitulion of
Schedules l,
l-A and l-B.

Amendment of
Schedule ll.

(6) Wren a perxon c€8H66 lo bo E memb€r of lh6 ByndloEl€, h6 alrall ceaeo
lo bo a mombdr of Eny ol llrc euthorltlce of lho Unlverslty of whlclr ho may happen
lo bo a memtor by vlrluo of hlc mombcrahlp of tho Syndleate

(7) ThG In6ffb€16 of lho Syndlcole shall not b€ ontltled lo raeelve any r€munsrellon
from llte Unlvorally Bxo€pt cuch dally end travelllng 6llowano6e Er rnay bo proscrlbed:

Provlded that nothlng oontclnod fn thla tsub-sectlon Bhall pr6olud6 any m€mber from
drawing hia normal emolum€nta to whlch he le cntltled by vlrtuo of thq offlce he holds,

(8) A membor of th6 Syndloate, othor than ox-offi,to rn6mbor, may tonder
reelgnation of hls momberehlp at any llmo boforo tho torm of hla offlce explros. Such
roslgnation ehall be conveyed to ths Chancellor by s letlor In wrltlng by lho member,
and the realgnallon ahall tako effoct from tho date of lte accoplanco by the Chancellor.

1 3. In eeotlon 1 0 of the prlnclpal Act, In e ub-eectlon (2), for tho oxpreaslon "Chalrman",
tho expreselon "Dean" ehall be subetltuted.

14, In eectlon 29 of the prlnclpal Act,

(1) In clause (x), tho followlng cxpresslon shall bo omltted, namely:-

"and afflllatod collogoe or Insiltuilons;";

(21 clauaes (xvl-a) and (xvl-b) shall be omltted.

16. In soctlon 31 of the prlnclpal Act, In sub-sectlon (1), for clauee (i), the following
clause shall be substltuted, namoly:-

"(i) the admlsslon of the students to the Universlty and lts constltuent colleges;".

16. Chapters Vlll, Vlll-A and Vlll-B of the pdnclpal Act shall be omittad.

17. In section 43 of the prlncipal Act, for the expression "schedules l, l-A and
l-B" in two places where lt occurs, the expression "schedule l" shall be substituted.

'18. In sectlon 44 of the prlncipal Act, for the expression 'the College of Engineering,
Guindy, Chennai speclfied In Schedule I and the institutions In Schedule l-A", the
expression "the College of Englneering, Guindy, Chennai and the Institutions specified
in Schedule l" shall be substituted.

19. After section 45 of the principal Act, the following section shall be added, namely:-

"46. Power of Government to give directions.- The Government may, from
time to time, issue such directions to the University, as it may deem fit, for giving effect
to the provisions of this Act and it shall be the duty of the University, to comply with
such directions.".

20. For Schedules l, l-A and l-B of the principal Act, the following Schedule shall
be substituted, namely:-

.SCHEDULE 
I.

[See sections 2 (b) and 3(3)]

l. All the Departments located in the Alagappa Chettiar College of Technology,
Guindy, Chennai.

ll. The Madras Institute of Technolcigy, Chrompet, Chennai.".

21. In Schedule ll to the principal Act,

(1) in the statutes, for the expressions "Chairmen" and'Chairman" wherever they
occur, the expressions "Deans' and 'Dean" shall be substituted;

(2) statute 2-A shall be omifted,

(3) in statute 5,-
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9g

(j) in ctawo (1),_

(s) in lho oecond provloo, exproealon .en Ae professor or
: 5g3dgi, tho expreselon "sn Aarocrsro or or en Aeelerenr ao/ ehsfi bo6ub6liluted;

(b) ln lhe lhird {or ure oxpreesl (snl profeseqr or Rssder",
{he expreseion "Associsle r or Asslglant p shelf bs subglltutod;

(ll) ln clauoe {2), for lho oxpression .Assle{enl 
Profeseor or Reader', theexpression 'Aosoclalo Frsfuesor or Asslglsnl profe.ssor" shait bs subs0lutod.

(4) for ststut€ I, ths followlng Btstut' shall be sub*tiuted, narnely:_
'9' con o{ A,cadetnrc cauncil.-(1) The Academtc council ehal r.ensrstof the following re, nanrely:-

Gfrss l- Ex-Offtcla lMembera,

(B) The Mce-Chsncslil?r;

(t) The Deen,

(c) Ths Dircc{or of l_ibrary of ihe Univorsi{y.
a

Class lI€ther Marnfiere.

. (a) Eight m from among the Fnofessors of he t,lniversity, nominated
by the Chanceflor recornrnenda:t$ of the Vie-Cbancellor;

tb) lafing to edr-rcation,feseatch a
chanceror nsrninabd by the

(c) Three ng the
the Departrnents ff'rnenDefence, hones i
State, no fle ewrnmenlation of tfre Viae,Ghance{loc

(d) prlva{e irduslries and researctr organizations haryips
proficiency in iMustries ard researctr, norninateJty $re Chancegoron the recorrunerdation of the Governn-lent

_ {e) Three plsons frorn putdic sector industries of tfre Central and $ate
Departrnents in tlrc proficiency in nra$er relating to industries aod researcfi,
norninated by tte n the recc mendation of the Governrnent:

(0 Three pe.rsons forlr Profussional EnElneering Socbtbs or institutisns or
bodies or associatirns, nornina{ed by tlrc Chancellor on the recornrnendation of Ste
Government

(S) Three persotls of enNinence fnnn Small Scale lndustries or EntrepreneurshipDevelopment ficeshlp Board ruC State Governrnents,
nominated by on lhe recom Vice,Chanoelbr;

(h1 On oog the of the institutions given
below, nonlinated on the f ttse Vice_CrEft6sltor_

tr) lndla,n Instihrle o{ Sobnoe" gangaNore,

(iil trdtan Instr'ilrte of Techndogy" Chermai,

(iii) Indian Institrute of Managemen( Bangalore, and

{iv) hlalional lnstitu{e of Tecirnology, Tiruchirappa,tti;

(i) Mernbem of the syndicate not induded in any of rhe above items:
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Provldod th6l any Ohalrporaon of a Board of Studlee may bo lnvltod to ationd
E m€eting lf hle cpoelal knowloclge rnny bo rolovanoo lo {lro ltenre fot dlccusslon at tlre
moetlng,

(2) (l) In ceca llre Semotary lo Governmcnt, In-charge of Hlgher Educatlon or

lho Secretary to Oovernrnont, In"chargo of Induetrloe or the Sccretary to Govornment,
In-charge of Informallon Technology or tho Socretary to Govornment, In-charge of Law,

who lo a mombor of the Acadomlc Councll by vlrtue of ltent (l) undsr Class ll-Other
mombera In clauce (1) la unablo to sttend the mootlngs of the Academio Council for
any roaaon, he may deputo any offlcer of hla department, not lower In rank
than thal of tho Deputy Secrelary lo Oovornment, to attend tho meetlngs.

(ll) In oaac th6 Dlroctor of Tochnlcal Educatlon who le a member of the
Acadomlc Councll, by vlrtue of ltom (l) under Clasa ll-Other mombere In clauee (1) ls

unablo to attend the mootlnge of the Academlc Councll for any reaoon, he may deputo
any otficer of th€ d€partment, not lower In rank than that of the Deputy Dlrector, to attond
the meetlnga,

(3) (a) Savo ae othorwlse provldod, nomlneted membor of lho Acadomlc Council
ghall hold office for a perlod of three years and e.uch member shall be ellglble for
nomlnallon for anolhsr porlod of ihree years.

(b) Wrere a member is nomlnated to the Academlc Councll to a casual
vacancy, the perlod of offlco hold for not less than one year by any such member shall
be construed ae a full porlod of three years:

Provlded that a member of the Academlc Councll who ls nomlnatod in his capacity
as a member of a partlcular body or the holder of a partlcular appolntmont, shall cease
to be a member of the Academlc Council from the date on which he ceases to be a

member of that body or the holder of that appolntment, as the case may be:

Provided further that where a nominated member of the Academlc Council is appointed
temporarily to any of the offices by virtue of which he is entltled to be a member of
the Academlc Council ex-officlo, he shall, by notice In writing signed by hlm and communicated
to the Vice-Chancellor wlthln seven days from the date of hls taking charge of his
appointment, choose whether he will continue to be member of the Academic Council
by virtue of his nomlnatlon or whether he will vacate office as such member and become
a member ex-officio by vlrtue of his appointment and the choice shall be conclusive.
On failure'to make such a choice. he shall be deemed to have vacated his office as
a nominated member.

(4) When a person ceases to be a member of the Academic Council, he shall
cease to be a member of any of the authorities of the University of which he may happen
to be a member by virtue of his membership of the Academic Council.

(5) The members of the Academic Council shall not be entitled to receive any
remuneration from the University except such daily and travelling allowances as may be
prescribed:

Provided that nothing contained in this sub-section shall preclude any member
from drawing his normal emoluments to which he is entitled by virtue of the office he
holds.

(6) A member of the Academic Council other than an ex-officio member, may
tender resignation of his membership at any time before the term of his offlce expires.
Such resignation shall be conveyed to the Chancellor by a letter in writing by the member
and the resignation shall take effect from the date of its acceptance by the Chancellor.',

(5) in statute 10, in clause (e), for the expression'Readership", the expression
'Associate Professorship" shall be substituted.

(6) in statute 11, for clause (1), the following clauses shall be substituted,
namely:-
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"(1) Tho l-inancs

nemely:- ehail correlst of the following nronloo16
Csrnrnl{lrio

{s) fio Vice-Ch,encsl,lor;

(b) {he 56cr€l6ry lo Govornrncnl, In_chsrg€ of Flnance;

..;i ":T ;"j;'f :":,":frT:# J"Tflr ;iJ,:mJil"::T;*

(7) for eletute 13, thu fo{lowing s{nhrle shell bo substltuted, narnely;_'13. Ss/ecron ._i1) 
_There shal{ be a Seloct{on Conl forrnakiog recomrnendetions OicL6 for appointment to the pos{e of I rs.(2 d*rn

sub-sec{lon (1i ef 1 
fiar eppointrnenl to {he fie..j in

nominee of ifi€ Errd 
anca{lor. a nornineo of flor, a

Provide 
-':- 

. 
PBffions 

.ss 
rney be Pr

be rnade in fer suoh a b! mrttee $h6t{
comm.ission guidal'ines a i rsfiy Grantsconoarned lo

(3) Ths virre-charrcof4sr shall preside at lhe rnes6ngs of a selec*on cornmitiee_

cn"n".'#) 
Tho mee{ings of a serecfion conrrnittee shat he conv€nsd by rh€ vic€-

(5) The proceduru Lo be forowed by a setection comrnittee in nrakingrecomrnendations shafl be lard gnwn ln ifru ondi,nanses.

{6) rf the syndica{e 'is unab.b to aceept the recornrnendaticfis mede by a
,T'?#"":J#ft{ee, ir-shail d;ji;;;.i"n" ,a.,o subrnt rhe case to trp crrancer$or

indicated 
tlf,#Tt"nrents to ternporary posts or vacancies shat be made .in rhe m*onpf

(i)
session, it strili i: q. ," duratjon longer than one a.cadernb
ttre proc*orr. in ff j.-j::t"" comrnittee ln aecoruance wm

satisfied that in tfu interest of wor{E it isrt amy be rnade on a tempomry basis bf
sub-c{ause (ii) for a pertod not'exceeOlfr

(i0
to such 

"uounty 
than a year, appoirutrnent

consisting of t# locaf Selec{ion Comr'nitftee
nominee of the of the Department and a

Provided that if ihe, on hords tfie offices of the Dean and Head sf theDeparknent' the serection *riJ-"* of two nominees of tfie Moe:Ghanodron
provided

by death or bn ies in teaching posts caused
corrcerned, rna with the Head of De.padrneni
and the Regis rePort to the Vie-Chancellor

a regular recornmended by
on such te ntinued in servioe
commiftee pennanent appo.ln,rrnent, as ttre *":**T;eledisl

22. (11 For rernoval sf doubts, i,f is hereby dedared that_ n;ffil|:*
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rh€ Annc Unfl?n or tho Ann6 Unlv€ urrdery-1;91;1ed- 3,trf'ffi[:: l#: Hiiconllnuo lo b€ th lfur of the Anna Urrlvcrrlly p{r€s;
(ll) rncnnborc of lhe authorltla€ of th€ Anng unrvoralry, c.hennar electedles aa auch m tho ttiza ;ci'rnli holoing offlco asthe authodlloe lvorclty, Ctsnnat'lmrnedlatoly bef,o.rethfr Act ehall uctr memOers," 

"

shafl nnska arrangeflnanla for conailtutlng the
ralty wlthin throo rnonths from the dats of iomrn

orilr y6ar after the explry of the said
y, by noflflcailon, epedfo.

(3) Tho syndrc.a{6 and Acadsmlc coundr conetr{ured undor gub_se.dron (2) shafi

ffilffH/nir"il:ltjtf 
thelr rurrc'tione on uu"n Jate ar rhs oovornr."r r"v, by norificetion,

(4) Untll e
under eub_eec,on (2 are duly constituted
offlcere, temporerld_ mittee oonrprieing of
authoritles unaer ttre and duties of euctl

Tsrnll Nadu
Acl
30 o{ 1079,

(8y order of the Govornor)


